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i,re passing through great difficulties. 
It ill a period of transition in these 
countries as it was in our own coun-
try. There is the question of Afri-
canisation. As my hon. friend, Shri 
Gupta, had said, we were also anxious 
to have Indianisa tion at the time of 
our independence. But all these 
things can be settled if we tackle the 
problem carefully, discuss it with 
them and not bring emotion in it, 
because it is thc most daneerous thing 
that can happen-to link it up emo-
tionally, in which we treat all of 
them as Indians and more or less make 
it impossible for them to stay, 

17.02 hrs. 

REVISION OF DEARNESS 
ALLOWANCE" 

Mr. Deputy-Speaker: Before we 
begin the half-an-hour discussion. 
would ask the hon. Finance Minister 
to mak., a statement for two or three 
mmutes to help the discussion. 

'!be Minister of Finance (Shri T. T. 
Jtrisbnamacharil: In order to tacili-
tate thc discussion, I may state that 
the question of revising the rates of 
dearness allowance admissible to 
Central Government employees as a 
result of the average for 12 months of 
the working class consumer price in-
dex reaching the figure of 135 in the 
month of January 1964, is already 
under the consideration of the Gov-
ernment in accordance with the re-
commendation of the Second Pay 
Commission on the point which is ac-
cepted by Government. I hope to be 
able to announce Government's deci-
sion in the matter in about a week's 
time. The revised rates will have 
effect from the 1st February 1964. The 
price Index for 1Jhe month of January 
being available only in the third week 
of March, we were not able to deal 
with it earlier. 

I might also add that the flgure of 
average price Index registered a sud-
c1en rise as a result of the chan!1e in 
the Indices for the cities of Bombay 
and Ahmedabad on the reports of the 

eHalf and hour dllCUlslon. 

Committees set up by the Govern-
ments Of Maharashtra and Gujarat. 
This has raised the index figure by 
two points. Otherwise, ,perhaps the 
effect would not have come in the 
month of January, as it has in the pre-
sent case, 

8hri S. M. Banerjee (Kanpur): 
am really surprised to hear this an-
nouncement, I thought that the an-
nouncement would contain a declara-
tion about the enhanced dearness al-
lowance, Probably the Finance 
Minister thought that an impression 
might go r:>und the country that he 
would be making some announcement 
because of this discussion, I shall 
not try to score a victory CIT point over 
this matter, 

A question was put by me on the 
30th April, to which the han, Deputy 
Minister replied: 

"At the moment, it is being 
finalised and the' ihon, Member 
will know very soon the decision 
taken in the matter", 

am happy that the hon. Finance 
Minister, realising the growing dls-
l'ontent among the Central Govern-
Inent employees has come out in this 
House with a statement that an an'-
noun cement will be made within a 
week. 

Shrlmat1 Renu Chakravartty (Bar-
rackpore): After Parliament adjourns. 

Shri S. M. Banerjee: I would have 
liked rum to make a statement tomor-
row or the day after on the floor 
of the House, Anyhow, even after 
the figure of 135 was reached in 
February, 1964, his approach to the 
problem was just like that ot moody 
Hamlet, to revise or not to revise, but 
today he has been able to make up 
his mind, and some revision is likely 
to take place just after a week. 

Shrl U. M. Trivedi (Mandsaur): JUft 
after a ~k, or just after two days' 

Shri S. M. Banerjee: To help the 
Finance Minister to take a deeision, 
! will try to impress upon him what 
should be the quantum or the correct 
basis in arriving at a correct decision. 



Revision MAY 4, 1964 0/ DeurneBS Allowance 1420 0 

[Shri S. M. Banerjee] 
Tuday, when 1 initiate this debate 

on dearness allowance, I have before 
me a clear picture how 22 lakhs of 
Central Government employees are 
groaning with anger and meaning with 
frustration becaus~ of Government's 
failure to control 01' check the prices. 
Not only the Central Government 
employees, but the bank employees, 
insurance employees and all others 
working people of this country, whose 
backbone has been complctd~· broken 
by the high prices, are agitated, and 
they want a 20 per cent increase in 
basic wage as an interim relief. 

The mam reason which led to the 
unfortunate strike of the Central Gov-
ernment employees in 1960 was the 
refusal of the Government to neutra-
lise the rising cost of living by dear-
ness allowance or to have a rational 
formula that would provide timely 
and automatically full neutralisation 
of rise in the cost of Jiving. 

The First Pay Commission formu-
la was acceptable to the Government 
employees, .but the Second Pay Com-
mission formula which was not accept-
ed, for which there was a strike in 
July, 1960, was thrust on the Central 
Government employees by bringing an 
ordinance, putting 17,000 Central 
Government employees behind the 
bars, suspending about 27,000 and 
terminating the services of so many. 
But the conditions of even that recom-
mendation of the Second Pay Com-
miSSion, which was not liked by the 
Central Government employees, to 
justify an increase in dearness allow-
ance, were fulfilled in 1961, but what 
happened? In 1961, only Rs. 5 and 
Rs. 10 were given to the Central Gov-
ernment employees. The Confedera-
tion of ~e Central Government Em-
ployees and its constituent units 
wanted the whole question to be re-
ferred to arbitration ·because the 
Second Pay Commission recommenda-
tion has not given a clear formula, or 
the quantum of rise in the dearness 
allowance when the conditions laid 
down br it had been fuUllled. So, 

again from 1-7-1963 another increase 
v.as made of Rs. 2, Rs. 5 and Rs. 10. 
What we wanted was that up to Rs. 125 
full neutralisation should have been 
given right from 1st November, 1961. 
If it was a part of the full neutralisa-
tion according to the Finance Minis-
ter, then tihese amounts of Rs. 2, Rs. 5 
and Rs. 10 should have been given 
from lit November, 1961 instead of 
from 1-7-1963. 

Even according to the adverse re-
commendations Of the Second Pay 
Commission, the average of 125 points 
w·as reached in November, 1961, and 
\';e employees have been deprived of 
their arrears for 21 long months by a 
~tl'oke of the pen. We have been 
writing letters to the Finance Minister 
clarifying the position, but there was 
110 answer to this. If there was to be 
neutralisation up to 125 points, I am 
afraid that should have been done in 
:JI seriousness and earnestness from 
1-11-1961. The Central Government 
employees should have got arrears of 
Rs. 2, 5 and 10 from 1-11-1961 and M·. 
from 1-7-1963. 

Shri U. M. Trivedi: How long are 
we sitting? 

Mr. Deputy-Speaker: This is halt· 
~n-hour discussion. 

Shri U. M. Trivedi: There Is nO 
quorum. 

Shri Nambiar (Tiruchirapalli): For 
half-an-hour discussion it is not necel-
sary. 

Shri U. M. Trivedi: Why not? There 
are hardly 29 Members. 

Mr. Deputy-Speaker: Quorum is 
necessary. 

Shri Namblar: The hon. Speaker ihas 
called all these Members to the 
various committees which are meet-
ing and therefore, many are attend-
ing it. 

Mr. Deputy-Speaker: When quorum 
is challenged, I have to take the count. 
There is no quorum now. Let the 
Bell be rung-now there il quorum. 
He may continue. 
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Shn :'. M. Banerjee: It is found that 
the average of all-India consumer 
price index has crossed 135 points in 
February 1964 even though 135 points 
were physically reached in July 1963. 
The employees are Buffering an ero-
sion of more than ten per cent of the 
wages which are already below the 
minimum level. There is no reason 
why the Government should still hesi-
tate to grant tuH neutralisation upto 
135 points retrospectively. My point 
is this. Neutralisation upto 125 points 
must be done from 1-11-1961 and 
whatever amount was paid, Rs. 2, ~, 
10 should be paid retrospectively from 
1-11-1961. The full neutralisation upto 
135 points should also be done retros-
pectively with effect from 1-7-1963. 

There is another point about the 
rectification of all-Jkldia consumer 
price index. The decision of the ex-
perts to revise the price indices of 
Bombay, Ahmedabad, etc. has ~learly 
established a prima facie caSe for 
examining the All India Consumer 
price index and its components at the 
27 centres. It is stated that the find-
ings of these committees are not being 
implemented correctly by the Govern-
ment. The expert committees of Bom-
bay and Ahmedabad had corrected the 
index of 1960, But 1ft1e All India con-
~umer Price index is being corrected 
from current months. 

I thought that I should raise these 
issues her~ and impress upon the Fin-
ance Minister that another Rs. 2 or 
Rs. 3 may not be given. According 
to my calculation, the minimum rise 
of dearness allowance should have 
heen Rs. 10. I do not know what is 
going to be circulation of the Financ€' 
Minister but it should be a minimum 
of Rs. 10. Government has miserab-
sly failed to bring down the prices. 
If dearness aHowanee is not increased, 
I think there w~1l be more frustra-
tion among the Central Government 
employees. This may result in an 
all-India agitation. So, it is better, I 
thought, that before the Finance Min-
ister gives his reply, I should speak 
on thele point!. 

Apart from this announcem~nt which 
. he has made-which is good-I re-
quest that he should kindly tell us 
something, give his mind to us, as to 
what is going to be the quantum c;t 
dearness allowance and how it is going 
to be calculated because there is no 
sound basis on ";'hich the dearness al-
lowance can be calculated. When we 
discuss the question 0'1 dearness al-
lowance, I would also like to know 
from the Finance Minister whether he 
is going to increl3e the C'eilirg from 
Rs. 400 to Rs. 1,000 because a ques-
tion was asked in the other House 
where it seems that th€ Finance Min-
ister-I speak subject to correction-
that this matter Was also receiving 
consideration. I would like to know 
from him whether the ceiling is likely 
to be raised from Rs. 400 to Rs. 1000. 

Then, another question which I 
would like to put here is the question 
of Taising the dearness allowance of 
pensioners. Assurances a:tcr assuran-
ces in this House were given that 
pensioners will also .be given dearness 
allowance. I am told that they were 
given only Rs. 20 subject to the limit 
of 320. :even on that. I do not 
know whether orders have been issued 
Or not. I would like to know from 
the Finance Minister what he is doing 
about pensioners and whether their 
d"arness allowance is going to be rais-
ed. 

With these words. I would Tequest 
the han. Finance Minister to tell us to 
tell this House, whether a sound basis 
is going to be evolved for the future 
also, so that the Central Government 
employees are not required to aiitate 
for suggesting let there be a common 
accepted formula by which dearness 
allowance can be raised, whenever the 
prices go up or the Index figure shoots 
up. I hOPe the Finance Minister will 
definitely teIl us the quantum of deaT-
ness aIlowance which is in his mind. 

I have given a sound basis, namely, 
that there should be full neutralisa-
tion up to 125, and that is the formula 
which is acceptable to the Central 
Government employees; not only to 
them but to the working people of the 
country as a whole. 
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Sbri Natb Pai (Rajapur): Mr. Depu-
ty Speaker, Sir, may I avail myself 
ot this opportunity of welcomiug the 
statement which the Finance Minis-
ter has made though a little belatedly. 
I do not know whether ~e thought it 
fit to make the statement to take awaY 
1.he wind out of the sail of this debate. 
He ii a very ireat tactician jill that he 
has already made a statement which 
we wanted him to make, I. welcome 
the statement. .but I would like to put 
a l~ questions nonetheless. 

Mr. Depaty Speaker: Only one 
q\lestion. 

Shri Nath Pat: We are among those 
people who have been agitating on 
this problem for a long period, and 
SO I request that the rules should not 
be so rigidly applied. You know how 
seriously we feel on this matter. 1 
would like to know what is going to 
be the formula that is going to bE: (IP' 
plied. If he can give an indication, 
that will relieve much anxiety in the 
mind" of t.he employees and their 
unions. I would like to know whether 
he is aware that some of the things 
he is trying to do arc being watered 
down by the ftl:ht the unsuccessful 

. fight, he is waging against the rise 
in Prices. 

It is no use telling u< thet in a dcve-
loping economy the prices invariably 
rise. I think he knows that UAR is 
also considered a developing country. 
It is to the credit of the UAR-I do not 
admill'e everything that is done thet'e-
and does he know that during 
the past ten yeat'S in the UAR, the 
price dC bread has been thc same that 
the overall index so far as the livi'lg 
cost index in the basic commodities 
isconcet'ned, has gone down as against 
the performance in this country. and 
that there is a grndual depreciation of 
the Jiving standard of tlhe employees 
Of the Government here because of 
the failure of the Government to 
hold the priceline? 

Therefore, apart from giving these 
reliefs may I also know whether it Is 
under' contemplation to give such 
beneftts like hospitalisation grain 
benefits-which was eaTlier indicated 
'Ii a r>rivate talk of his--cheap grain 

shops subsidilSed by the Government? 
and finally, I would like to know from 
him-this question was raised by my 
hon. friend Shri Banerjee al&c..-whe-
ther the Government is thinking of 
giving some relief-I do not like to use 
that expression with regard to any sec-
tion of our countrymen-to ,hose un-
fortunate pensioners. I would like to 
cite the evidence of his colleague in 
the Government of Maharashtra, Mr. 
Barve, who admitted in reply to a 
question that there are pensioners 
whose pension in the case of some of 
the former employees aI Deccan State 
is the unspeakable figure of 8 annas 
and ill1 other cases Rs. 1. 'i!i nP. May 
I know whether he is thinking of any 
comprehensive scheme whereby, not 
only by giving this DA, but by other 
socially-oriented measures, i1~ tries to 
stabilise the stand~rd of living, if not 
1ncrease it? 

·Shri Nambiar (Tiruchirapalli): In 
view of the iact that the prices have 
gone up so high during the last two 
years, may I know whether the ques-
Lon df paying the arrears of DA with 
retrospect effect at least from 1st 
April, 1962 will be considered? May 
1 also know whether the question of 
linking DA with the cost of living 
increase on an automatic basis, ~ the 
basis of a formula, will be considered, 
'0 that whatever is granted by way 
of an increase ITom till'c to time need 
not be depr~ved df by a !'.ldden In-
ct'ease in prices in the market, so that 
the increase mav be automatic and 
the employees m~y get the benefit 
without the market Or businessmen 
knowing what increase is being given? 
Will the Government consider t'hat 
n.pect as well'! 

Shri Daji (Indore): I want to know 
whether the arrangement that the 
Finance Minister is contemplating wiIl 
be ~uch an arrangement that it will 
al~o apply in future, so that eVeTY 
time there is an increa~e of 10 points, 
this question of agitation may not 
arise and whether they will evo!ve a 
method which can be appliea'!)!e in all 
such cases. Secondly, may I know 
whether the Government will also in-
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elude in their consideration correcting 
of the anomaly of educational allow-
anCe which is paid to the children 
when the children are away 
'rom the parents, but not when they 
are living with them? Will Goyern-
ment also announce this correction 
next weak? 

Shrl T. T. Krishnamachari: On the 
basic question of prices, I have r.'aily 
no difference of opinion with the hon. 
Member. I completely agree with 
him that the question Jof prices run-
ning away is something which has to 
be tackled. ~ difficulty is that while 
the other agencies of Government, 
notably the Statef Governments, are 
in agreement on the general princi.ple, 
on the question of action I find it 
difficult to get them to go with it.[ I 
feel, about this question of prices ris-
ing. about which MT. Nath Pai poilllted 
out, the step being taken in UAR is! 
something that we cannot postulate. 

Hon. Members must realise that any 
increase that is given, even as a partia I 
neutralisation, would mean anything 
Hke Rs. 20 crores or more. That 
means an additional burden on the 
tax-payer. When we are trying tn, 
sort of. get Rs. 3 crores here or Rs. 
4 crores theTe in order to minimise the 
gap in the budget, this continuous in-
crease in Government's commitments 
seens inevitable if things that are now 
governing obtain for all the time. On 
that issue I am completely at one with 
the hon. Members. But I dO hOPe that 
Members of Parliament, all of them, 
irrespective of a party affiliations, rea-
lise that we have to sit down and put 
presSUre on those concerned. so that 
the spiral of pri.ce increase must stop. 
Secondly, the people who take advan-
tage of any increase to these low-paid 
people to raise their prices should also 
be dealt with. On these matters. 
there can be no difference of opinion 
whatsoever. 

In regard to what we have to do 
as a matter fact, I would not say, as 
Shri Nath Pai mentioned, it is a mat-
ter which I am sympathetic about. No. 
As a matter of fact I .ense the sutfer-
ings of people the lower income 

groups not only the government ser-
vants but also the other fixed income 
groups whose position is that notwith-
standing the rises in their salaries or 
emoluments, adequate or inadequate 
t hey might be more than compensated 
by these increase in prices, increa~e 
in house rents, increase even in trans-
port and so on. 

What shall we do about it? I have 
been for quite some time engaged in 
this task as to how We could afford 
some kind of solace or mitigation in 
suffering by indirect methods instead 
of direct methOd of increase so that 
the shopkeeper would not take it. 
That is our main trouble. We have 
been thinking of what we can do to 
bring benefits like security benefits, 
health benefits etc. which would help 
them. W~ arc also thinking of other 
benefits some af which have been 
catalogued by hon. Members. But we 
have to work with other Ministries 
and also with the Planning Commis-
sion. So the social objective ill re-
gard to our ultimate plan is some-
thing which we cannot miss, and it 
is a question of reconciling two 
claims. 

As I have said in my Budget 
Speech notwithstanding the fact that 
we must progress faster and resources 
must bc found for a bigger plan, we 
cannot ignore the social objectives 
that we have in mind, namely, that 
1 he people who are living on marginal 
and sub-marginal levels need a con-
siderable amount of assistance to raise 
them up to levels which would be 
satis-factory. 

I may assure my hon. friend that 
there is no question ot any fighting 
against them in regard to who is going 
to get the credit. Of course, han. 
Members may raiSe these discussLons 
and Government may not respond. So 
when I made the statement r really 
wanted hon. Members to. sort of, pin-
point what they wanted to Say instead 
of going into the whole question. It 
is not intended to score a debating 
point at all. I wish I had been able to 
complete my work and get the appro-
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[Shri T. T. Krishnamr;chari] 
val of my colleagues in the Cabinet 
and place it before the house befOre 
it rises. It is not possible. I cannot 
get a Cabinet meeting befDre Thursday 
and it is Dnly after the HDuse rises 
that r shall he able to get a decisiDn 
of the Cabinet Dn this question. 'fhe 
Finance M:lI1isteris certainly not a free 
agent on these matters. 

SIui Nath Pai: On these matters the 
Cabinet will accept what you recom-
mend. Yet, I agree, the formality has 
to be gDne through. 

Sbrt T. T. Krislmamachari: Somt! of 
the paying departments aTe a little 
difficult I am nDt saying they are not 
as sensitive to what :s happening 
around but still when their own par-
ticular department has to bear the 
brunt the trouble comes. 

The quantum of incre>l.se, as I said 
is a matter which is under considera-
tion. My hon. friend raised thi~ 
questi.on of people below Rs. 1000 and 
said that they should be compenstated 
with regard to the increase Well. I 
can assure him that it will be a little 
too much even fOT me. but we are 
trying to see if we cannot rais-e the 
limit tD some extent, and that iJlves-
tigation is going on. 

One factor I would !ike to mention. 
I do not want hon. Members to get 
away with the feeling that I have ac-
cepted everything. In regard to full 
neutralisation the Government are, in 
one sense guided by the recommenda-
tions of the Second Pay Commission. 
Even that has not recommended full 
neutralhlati.on because the cost of full 
neutralisatiOn is considerable. I can-
not assure hon. Members here that we 
can adopt ful! neutralisation now. 

Shl'i Nath Pal: They have left it 
to you discretion. 

Shrl T. T. Krlsh-amaLlhari: The 
point again is this. On the question 
of delays, I can certainly tel! the hon. 
Members that I do not wani to be, sort 
of, goaded, into doing II particular 

action. This is a matter which we 
haVe been considering. Even a'fter the 
last inc;ea~, unsatisfactDry as it 
may be, a committee of officials has 
been si tting and discussing fhis 
matter, to see whether we 
cannot give in-bult concessions which 
may reduce the cost ot living 80 that 
We need not add the dearness allow-
ance, but we have not been able to 
come to a conclusion merely because 
everybody does not think the same 
way. I think in one way; others don't 
Maybe, others are riglht and I am 
wrong. I do not lay any cllim for 
being omnipotent in this matter. 

So, I can assure hon. Members that 
so long as I am here, I need not be 
goaded into taking any action. If the 
figures ri~e to that particular point, 
We will take whatever action is pos-
.ible and appropriate according to the 
circumstances of the C>l.se. As I said 
in that short statement that I made, 
it might be. as I wa', looking into 
these figures from November, Decem-
ber, JanUaTy onwards very possibly 
the need for action mi2ht not have 
arisen until probably April but for 
the change in the working; of the in-
dices by Bombay and Ahmedabad, 
which have raised it by two points, 
so far as we are concerned. There 
is nothing wrong about it, but I am 
offeriillg that by way of explanation 
why We have not been a little alert, 
may be probably a month earlier. We 
had these figures, as I said, only to-
wards the end of MaTch and that is 
where the delay comes. It is not my 
intention to delay anything; whatever 
we have to give, we must give. 

Shri S. M. BaDerjee. Axe you floing 
to announce it next Monday? 

Shri T. T. KrisbDaJaobad: I think 
I will try, while I would not make 
it a promise. 

Then Shri Nath Pai asked some 
other question. As I said, full neu-
trali~a tion i'3 not pO:i$ible, but we will 
do i,t to the extent we can. The Pay 
Commission has given us a formula. 
Well, I may say. I wish we could 
agree like the UAR, I wish I could 
give, 'at least one foodgrain not only 
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to Central Government servants but 
to the State Government servants and 
compel the employe.s also to fall in 
line so that at least one foodgrain 
would be fully subsidisE:d. It is a 
matter which we are investigating. 
do not know if we would be SUCCE:SS-
ful. Personally, I am in favour Of it, 
but the mechanics of it is something 
which we have to 3tudy a little more. 

A mention was made 0'1 pensioners. 
We did something to the low-paid 
pensiooners last year. 1 know it is 
quite low and I do not say it is very 
satisfactory from my point of view. 
My only difficulty in this matter is 
not the disinclination on my part to 
help a section of the community which 
is undoubtedly needy but my inability 
to find adequate resource, without im-
pinging on something which is part of 
the Plan. That is my difficulty. There-
fore, I cannot give any promise. But it 
is a matter which! will certainly 
bear in mind. 

On the other POll't which is men-
tioned, we are really thinking in terms 
of what we could do in other diil'ec-
tions. Somebody mentioned about 
educational allowance. 'bthers also 
mentioned something more or less on 
the same lines. I ~hink we will be 
able to do something about It and it 
would not be a very heavy burden 
becaUSe most a1 the States are coming 
forward with free education up to a 
parhcular point. !;c, that is a thing 
which we could do. 

I a]'so wish I could say something 
in regard to the journey to work. I 
was not very happy when I saw 
about this agitation on increase in 
fares. It seems a conspiracy of for-
ces which is not merely hurting this 
:lass of people who cannot be hurt 
but is aho hurti.ng the government in 
finding additional resources. ISo 'that, 
I need some sympathy from hon. Mem-
bers opposite because this question of 
finding resources is not easy; it gets 
increasingly difficult. While I shculd 
certainly accept responslbility to look 
after the lot of th~ lew-income group 
of people. there is a limit to the gov-

Member into Lok 
Sabha. 

ernment raising resources which can-
not altogether be ignored. 

Lastly. I would like to Rf'SUre hon. 
Members that I have been benefited 
by the remarks of hon. Members. I 
am very grateful for the manner in 
which they put duwn the case. As 
Shri Banerjee pointed out at the out-
lOet, We want guklance a sort of line 
a1 action. I have csrefully noted the 
remarks of hon. Members a!ld to the 
extent it is possible I would like to 
accommodate all that has been said, 
but there are very serious limitations 
to the range of po~si\;iIity, sO far as 
the finance is concerned. 

17.34 hrs. 

MISTAKEN ENTRY BY RAJYA 
SABHA MEMBER INTO LOK SABHA 

Mr. Deputy-Speaker: Earlier in the 
day a non-Member came to the House 
a question was raised and I promised 

..--10 look into the m8tter. 
Shri Hari Vishnu Kamath (Hosan-

gabad): You me9n a stranger? 

Mr. Deputy-Speaker: 
Speaker has received the 
letter: 

Yes. The 
following 

"I am a newly nommated Mem-
ber to the Rajya Sabha. This 
afternoon, I entered the Lok 
Sabha Hall by mistake, thinking 
that i,t was Rajya Sabha. No 
sooner than I realised my mistake, 
I came out of the House for which 
I sincerely apologi7c," 
An hon. Member: What is the name 

of the Member? 

Mr. Deputy-Speaker: Shri M. 
Ajmal K1han. In view of this letter, I 
think the matter should be treated 
as closed. 

Some hon. Members: YE'!. 

17.35 hrs. 
The Lok Sabha then adjourned ti[l 

E!even of the Clock on Tu.esday, May 
5, 1964/Vaisakha 15, 1886 (Saka). 
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